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CENTRAL ADMINISTRATIVE TRI BUNAL 
ALLAHABAD BENCH 

ALLAHABAD . 

OPEN COURT 

Dat ed : Thi s the Ol s t day of OCTOBER 2 004. 

Ori ginal Applica tion no. 1511 of 1994. 

Hon' b l e Mr. Justice S.R. Singh, Vice-Chairman 
Hon ' b l e Mrs. Roli Srivastav a , ?'1ember (A). 

Sri Shyama Ch u.r an Ti warl, 

S/o S r i R. N. Ti wa ri, 

R/o 512/A Jateypur North, 

Di s tt. Gorakhpur. 

By Adv : Sri S. K. Pandey & Sri A. S. Lal 

V ERSU S 

1. Union of Ind i a through Gene r a l ~anager, 

• •• Apf licant 

· d n orth Easte rn Rai l way , 

\ 

' 

Go r akhpur. 

2 . F. A. & C. A.O. No r th Eas t e rn Rai l way , 

Go r a khpur. 

3 . r-ti nistry of Fersonnel, Fublic Griev ance s and Pension, 

throu~h t he Add i t i ona l s ecretary, Govt. of Ind i a , 

~~irvachan Sadan, 6 Floor, 

New Delhi. 

• •• Responde nts 

!3y Adv : Sr i V. K. Goel 

0 RD E R 

~ustice s . n . Singh 1 VC. 

The app l icant, initial ly appointed a s Cas ua l Labour 

in no r th Eas te r n Railway (NER) Gorakhpui; wa s granted 

t empo r a ry sta tus w. e . f . 01. 01.1981 a nd attained the age o f 

superann ua tion on 31. l •J . 19 9 3. rhe ~ resent O.A. has been 
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filed seeking i ssuance of direction to the respondents 
• 

t o grant him pensionary benefits, if necessary, after 

c o nducting screening of the applicant' s sezvice record. 

It appea rs that the applicant preferred several rep res-

entations for r edressal of his g rievances r e ga rding· 

pens i on , but no decision seems to have been taken by 

t he nailway. Administration. 

2. In the counter affidavit, it is submitted , tha t 

t he applicant was granted temi:orary status w. e . f. 01 . 01.1981 
. 

a nd furthe r vide letter da ted 16 . 08.1984 Casual Labourers 

with temporary status have b een confe r r ed certa in rights 

a~d benefit admiss i ble t o tempora ry Railway servant in 

te rms of Railway BOi..l rd ' s letter no . E(NG) II/86/CL/SC/9 

dated -J7 . 05 .1983. As rega rds the pensiona ry benefit, 

it is sta ted in the counter affidavit , "the same is still 

not available to temporary status c asual employees". 

3 . Ap~licant's couns el ha s brought to our notice a 

r esul a tion/notification no. 2/13/87-PIC dated 18 . 07 . 1987 

i ssued by l!inis try of Personnel, Public Gri evances and 

Pensions (Department of Pension and Persioner's Welfar e) . 

The sai d r esulation/notification has also been adopted 

by the Railway Ministry vide circula r no . PC-IV/87 / Imp/1 

dated 15. 04.1987, which p rovides for tenninal benefits 

t o a t empora ry Railway Employees who retired on supe r-

annuation o r on being decl a re d permanently incapaciated 

f o r furthe r Rai l way service. The said circula r reads as 

unde r :-

II 
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TERi-!I nAL BEt~EFI TS . 

10. 1. In .()a rtial modifica tion of the l'1inistry of 
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3. 

Railways let ter No . F(E) III 7 8jFN-l/13 dt. 21.2.1981, 

tempora ry Rail'l1ay employees who retired on superannuation 

o r on bein~decl ared permanently incapacitated for 
furthe r Railway service by the appropriate medical 

authority after having rendered tempor ary service 

of not l ess than ten years, shall be eligible for 

grant of s uperannuation/invalid pension, retirement 

gratuity a nd family pension a t the same s cale as 

admissible to permanent employees under the rel evant 

p rovis ions of the Manual of Rai l way Pension Rules , 
1950 , and such othe r orde r s as may be forc e •• 

" ••••• 

The Hon ' ble Sup reme Court in Ram Kumc r Vs . Union 

of I ndia & Others 1996 (1) AISLJ 116, ha s he l d th : t ca sual 

l abourers at taig t empora ry status are entitled f o r pensi ona ry 

benefits as fe r o r der i s s ued by the Rai lway Boa rd. In this 

view of the mat ter , we a r e o f t he view t ha t t he applicant 

who att ained t he age o f su~erannuation after compl e tion of 

t e n year s of se.rvice is enti tled f or g r ant of ~ ension under 

the a forestated circular i s s ued by the Rail way Yanistry . 

5 . Accordingly, the OA succeeds and allowed. 

Respondents are directed to finalise the pensiona ry 

bene =its of the applicant in accordance with the provision , 

a forest ated , within a pe riod of four mont hs from the da te 

o f recei; t of copy of this order. 

6 . The re shall be no o rder as to costs. 

Vi ce- Chai rman 
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